HIGH COURT OF SIKKIM
GANGTOK

No.. J P Judl/H.C.S. pate 29 H " UL

NOTIFICATION

The Hon’ble Chief Justice is pleased to constitute Grievance Redressal
Committee for the entire State, in pursuance to order dated 11.05.2026 passed by
the Hon’ble Supreme Court of India in the matter of Bar Council of India v. High
Court of Andhra Pradesh, Writ Petition (Civil) No. 602 of 2026 with Writ Petition
(Civil) No. 604 of 2026, comprising of the following;:-

1. Hon’ble Mr. Justice Bhaskar Raj Pradhan, - Chairman
Judge, High Court of Sikkim.

2. Mr. Zangpo Sherpa, - Member
Additional Advocate General.

3. Mr. T.R. Barfungpa, - Member
President, Bar Association of Sikkim,
(High Court & Subordinate Courts), Gangtok.

By Order,

sd/-
REGISTRAR GENERAL

No.H2F— P /Judl./H.C.S. Date: 495~ 246

Copy for information to:

1. Joint Registrar-cum-Sr. Judgment Writer to Hon'ble the Chief Justice,
High Court of Sikkim, Gangtok;

2. Additional Registrar-cum-PPS to Hon'ble Judge, High Court of Sikkim,

Gangtok;

Joint Registrar-cum-Sr. Judgment Writer to Hon'ble Judge, High Court of

Sikkim, Gangtok;

Secretary General, Supreme Court of India;

Registrar, High Court of Sikkim, Gangtok;

Registrar, Judicial Services, High Court of Sikkim, Gangtok;

Principal District and Sessions Judge, Gangtok;

All the District and Sessions Judges, Sikkim;
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9. General Secretary, Bar Association of Sikkim (High Court & Subordinate
Courts), Gangtok;

10.President, Sikkim High Court Bar Association, Gangtok;

11.President, Namchi Bar Association;

12.President, Bar Association of Gyalshing and Soreng, Gyalshing;

13. All Section In-charge, High Court of Sikkim, Gangtok;

14.Computer Cell, High Court of Sikkim for uploading the same in the website
of High Court of Sikkim;

15.Notice Board;

16.Guard file and

17.File.
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